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.51, Alienation of 'Wagqf property
sthout sanction of Board to be void.-
2(1) Nowwithstanding anything
contained in the wagf deed, any lease
any immovable property which is
propety, shall be void unless such
is effected with the prior sanction

e Board : - -- -
_Provided that no mosque, dargah,
qah, graveyard, or imambara shall
3 cept any unused graveyards
the States of Punjab, Haryana and
achal Pradesh where such grave-
has been leased out before the date
f commencement of the Wakf (Amend-

ment) Act, 2013, .
(1A) Any sale, gift, exchange,
rtgage or transfer of wagf property
be void ab initio:

Provided that in case the Board is

rty- through such agency and in

ch manner as the Board may deter-
and move a resolution containing
mendation of development of such
“property, which- shall be passed

+a majority of two-thirds of the total

mbership of the Board :

rovided further that nothing con-
in-this sub-section shal affect any
quisition of -waqf properties for 2
blic purpose under, the Land Acqui-
%“ Act, 1894 or any. other law relat-
acquisition of 1and if such acqui-
4s made in consultation with the

Provided also that -
. (a) the acquisition shall not be in
contravention of the Places of
. Public Worship (Special Pro-
. _<wisions) Act,- 19915

5 take up the development of such

' .\J,s_{ﬁéﬁagmfﬁm'&ﬁmﬁr

BT ST W A EFIL A1) TP
R e el arr 3 Y R Rl
18} & o & s e i e B
e e =
oy 8 5 2 ), A,
QFTE, B Al HWAS P g 9
& Py s s R 3 G, SR
d fisraet s % R 33 srgeand
e @) aaw (de) sfFE S
2013 1 SR Rl b of AR 7 2
Rurmard '
(1-) o 61wy o1 P R,

_mﬂ,ﬁﬁ%iﬁmaiammﬁ-—w

&, .
v 8 o Al g P F el
3 At ae TRy @ R &g He
SqR 2, e, ffer § wat @
iR B % SR, Y e @
ey X arftaaf Wﬁiﬂm o,
ey A & T ¥ R @ e &
e 2T T, Ry s & el Haed
ez &) frerd T ¥ ur R age!
g 3y w8 f Sho-tedt &g R
. o - i AUIET 1894
it -l Wit o R siea

o v, 2 G e et 1

ey A Rom W8
geg a8 i - _
(@) aiftrreor %m—m_(ﬁﬁh
1991 ¥ yrawrl o1 Sew T8

‘Amended by the wagf (Amendment) Act, 2013
seried by the wagfl (Amendment) Act, 2013

¢




W Taw Ry

HRT 52

(b) the purpose for which the land
is being acquired shall be
undisputedly for a public pur-
pose. -

(c) no altenative land is avail-
able which shall be consid-
ered as more or less suitable
for that purpose; and

(d) to safeguard adequately the

" interestand objective of a the
wagqf, the compensation shall
be at the prevailing market
value or a suitable land with
Teasonable solatium in lieu of
the acquired property.”;
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52, Recovery ‘of 'Wagf property
transferred in contravention of Section
51.~(1) If the-Board is ‘satisfied,- after
making any inquiry in such manner as
may be prescribed, that any immovable
property ‘of ‘@ 'Waqf entered as such in
the register of 'Waqf maintained - under
section 36, hag been transferred. without
the previous sanction of the Board in con-
travention ‘of the provisions ‘of 2Section
36, it may send a requisition'ta the Col-
lector, within whose Jjurisdiction the prop-
erty is situate to obtain and deliver pos-
session of the property to it. -

(2) On receipt of & requisition under

sub-section (1), the Collector shall pasg
an order directing the person in Pposses-
sion of the property to deliver the prop-
erty to the Board within a period of thirty
days from the date of the service of the
order,

(3) Every order passed under sub-
sactiop_ (2) shall be served-

~ (a) by giving or tendering the
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